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(i) whether sullicient capacity was lyin. 
idle in the countrY for oil barrels to which 
Government was unable to allocate steel 
sheets even to the elltent of one shift of 
their licensed capacity; 

(ii) wbc:re from did Hind Galvanising 
obtain and instal machines for manu-
facture of oil barrels since Indian Galva-
oiaing Co. did not sell their oil barrel plot 
to thea and whether the former obtained 
-.sary PcJTnission to let and instal these 
machines under the Industries (Develop-
ment and Regulation) Act. 19'1 7 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (f) and (Ii). 
Relevant factors including raw material 
uaiJabilll1 were taken into account before 
t*stcrinl the available oil barrel manu-
facturilll capacity of Mis. Hind Oalvaniz-
ina and BDaillCCCinl Co. (Pvt.) Ltd. On 
verification, it wa found that with· the 
improvisation of the existinl machinery 
it was possible for them to manufacture 

. oil barrels. Additional machinery waa 
pun:bued frQID established importer. The 
question of IiCCllce under the Industries 

. (Development and ReauJation) Act. 1951 
did not arise with reference to the value 
of fixed B&Sets intimated by the firm. 
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RESRAacR SUB-STATION OF TH. 
00. BOAJID 

5499. SHRl S. C. SAMANTA : Will 
the Minister of COMMERCE be pl_d 
to refer to the reply Biven to Unstan'ed 
Question No. 200S on tbe 9tb JUDe, 1967 
and state: 




